
 

 23.  Manipur Rural Bank, Imphal, Manipur; 
 24.  Meghalaya Rural Bank, Shillong, Meghalaya; 
 25.  Mizoram Rural Bank, Aizawl, Mizoram; 
 26.  Nagaland Rural Bank, Kohima, Nagaland; 
 27.  Odisha Gramya Bank, Bhubaneswar, Odisha; 
 28.  Paschim Banga Gramin Bank, Howrah, West Bengal; 
 29.  Prathama U.P. Gramin Bank, Moradabad, Uttar Pradesh; 
 30.  Puduvai Bharathiar Grama Bank, Saram, Puducherry; 
 31.  Punjab Gramin Bank, Kapurthala, Punjab; 
 32.  Rajasthan Marudhara Gramin Bank, Jodhpur, Rajasthan; 
 33.  Saptagiri Grameena Bank,Chittoor, Andhra Pradesh; 
 34.  Sarva Haryana Gramin Bank, Rohtak, Haryana; 
 35.  Saurashtra Gramin Bank, Rajkot, Gujarat; 
 36.  Tamil Nadu Grama Bank, Salem, Tamil Nadu; 
 37.  Telangana Grameena Bank, Hyderabad, Telangana; 
 38.  Utkal Grameen Bank, Bolangir,  Odisha; 
 39.  Uttarbanga Kshetriya Gramin Bank, Coochbehar, West Bengal; 
 40.  Uttar Bihar Gramin Bank, Muzaffarpur, Bihar; 
 41.  Uttarakhand Gramin Bank, Dehradun, Uttarakhand; and 
 42.  Vidharbha Konkan Gramin Bank, Nagpur, Maharashtra. 

[Placed in Library. For (1) to (42) See No. L.T. 10275/17/23] 

 
 

MESSAGE FROM LOK SABHA 
 

The Advocates (Amendment) Bill, 2023 
 
SECRETARY-GENERAL:  Sir, with your kind permission, I rise to report that the Lok 
Sabha, at its sitting held on 4th December, 2023, has agreed without any amendment 
to the Advocates (Amendment) Bill, 2023, which was passed by the Rajya Sabha at 
its sitting held on the 3rd August, 2023. 
 

      
 REPORT OF THE COMMITTEE ON GOVERNMENT ASSURANCES 

 
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I present the Seventy Seventh 
Report (in English and Hindi) of the Committee on Government Assurances. 
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MR. CHAIRMAN: Hon. Members, notice under Rule 267 received from Shri Binoy 
Viswam does not merit any admittance. Hon. Members, it is not appropriate that 
when a notice has been declined, the same notice is repeated the next day.  
...(Interruptions)... 
 
SHRI BINOY VISWAM (Kerala): No, Sir, ...(Interruptions)... 
 
MR. CHAIRMAN: Matters raised with permission. Please. ...(Interruptions)...  Prof. 
Ram Gopal Yadav - 'Request to include Aheria community in the Scheduled Caste list 
of Uttar Pradesh.' 

 
 

MATTERS RAISED WITH PERMISSION  
 

Demand to include Aheria Community in the Scheduled Caste List of Uttar Pradesh 
 
Ģो. राम गोपाल यादव (उǄर Ģदेश) : Ǜीमâ, उǄर Ģदेश मȂ अहेिरया जाित दिलतȗ मȂ भी दिलत 
के समान है।  1949 से पहले तक गवनर्मȂट ऑफ इंिडया के उस वƪ के ज्वाइटं सेकेर्टरी, भडंारकर 
साहब ने राज्य सरकारȗ को एक िचƻी िलखी थी िक 1931 और 1941 के सȂसस मȂ जो जाितया ँ
अनुसूिचत जाित मȂ हȅ, उनकी सूची भेजी जाए, उन्हीं को अनुसूिचत जाित मȂ रखा जाएगा।  Ǜीमâ, 
1931 के सȂसस मȂ कर्माकं 26 पर अहेिरया, कर्माकं 27 पर बहेिलया और कर्माकं 28 पर पासी 
अंिकत थे।  इन्हȂ एक Åलॉक मȂ रखा गया था।  1941 मȂ भी कर्माकं 59 पर अहेिरया, कर्माकं 60 पर 
बहेिलया व 5 अन्य जाितया ँएक ही गर्ुप मȂ रखी गईं।  अज्ञात कारणȗ से बाद मȂ इनमȂ से अहेिरया को 
अलग कर िदया गया, शेष जाितया ँशैǹूÊड काÎट्स सूची मȂ अब भी हȅ।  इस जाित के लोगȗ ने 
िनरंतर Ģयास िकए, लेिकन न इनके पास ससंाधन हȅ, न इनकी बहुत बड़ी सखं्या है, इसिलए 
िकसी ने इनको सुना नहीं।  अतं मȂ 2016 मȂ उǄर Ģदेश सरकार के समाज कÊयाण िवभाग के 
Ģमुख सिचव ने यहा ँ िदÊली के सामािजक न्याय और अिधकािरता मंतर्ालय को एक पतर् िलखा।  
उन्हȗने िलखा िक अहेिरया जाित को उǄर Ģदेश की अनुसूिचत जाित की सूची मȂ सिÇमिलत िकए 
जाने के सबंंध मȂ राज्य सरकार ǎारा अनुसूिचत जाित व अनुसूिचत जनजाित शोध एवं Ģिशक्षण 
सÎंथान, उǄर Ģदेश से अहेिरया जाित का सवȃक्षण एवं नृजातीय अध्ययन कराया गया है।  सÎंथान 
ǎारा ĢÎतुत की गई अध्ययन आख्या मȂ यह उÊलेख िकया गया है िक अहेिरया जाित की 
सामािजक, आिर्थक, शैिक्षक एव ंधािर्मक िÎथित को देखते हुए इस जाित को अनुसूिचत जाित की 
सूची मȂ सिÇमिलत िकया जाना उिचत है।  अहेिरया जाित अनुसूिचत जाित की सूची मȂ सिÇमिलत 
िकए जाने की सभी पातर्ताएँ, अहर्ताए ँऔर योग्यताएँ रखती है और इसको उǄर Ģदेश मȂ 
अनुसूिचत जाित घोिषत िकए जाने के िलए Ģदेश की अनुसूिचत जाित की सूची मȂ सिÇमिलत िकए 
जाने की सÎंतुित की जा रही है।  अत: अनुरोध है िक उǄर Ģदेश मȂ िनवास करने वाली अहेिरया 
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